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hiftia . 0 clo d textile mill • other 
State 

2582. SHRI BALASAHEB VIKH 
P ATIL: Wi1l the Mini ter of LABOUR 
A D REHABILITATION be pleased to 
state whether as a sequel to Bombay Tex-
tile Worker trike, Government have 
plan under con ideration to hUt or al-
low the hifing of orne of the closed 
te tile mills to orne other St tes? 

THE MINISTER OF STATE IN THE 
MI 'ISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMA-
VIR): According to information recei-
ved from the Government of Mahara h-
tra, two Cotton Textile Milts in Bombay 
namely, Bradbury Mill and Kamla Mi]~s 
have sought the permi ion of the State 
Government for shifting their mills out-
ide Bombay and the State Governm",nt 

have Dot 0 far taken any decision in 
the matter. 

Power Shortage .io Tamil N du 

2583, SHRI S, S G RAVADIVEl..: 
Will the Mini ter of ERGY be pleas-
ed to state: 

(a) Whether Government are aware of 
the aBe! don by re pon ible persons in 

Tamil- Nadu th t Government of India 
is re ponsibJe {or the pre nt power cd is 
in Tamil Nadu; 

(6) i it a fact that ufficient quantity of 
coa 1 i not allotted by Government of 
India for running the thermar plants 10 
Tamil adu; 

( e ) the reasons for the power eri is in 
Tamil Nadu; and 

(d) is the Government of Tamil Nadll 
in arrears of dues to the Neyveli Lignite 
Corporation tor the supply of power; if 
0, how much? 

THE MINISTER OF STA~THg 
MINISTRY OF ENERGY (S 
CHANDRA SH'EKHAR SIN H): (a) 
to (d). Government of India do not aC" 
cept the view that the present power 
hortage in Tamil Nadu is primarily on 

account of deei ions or poliCies of Gov-
arnment of India. The present situation 
has ari en mainly because Tamil Nadu is 
!heavily dependent on hydro-gen ration 
which ha been affected by failure of suc-
ce i ve monsoons. The position has 
been aggravated due to sub-optimal p r-
formance of thermal power stations and 
under investment in the power :ector 
during the Fifth Plan period. :As for 
new powe proj ct propo ed by the tate 
Government either the fea ibility report 
lIave been 'submitted only recently, or 
techno-economic clearance i hem "up for 
want of es ential data fr6m~ the State 
authorities. 

The requirement of thermal power sta-
tions of Tamil N adu Electricity Board 
are being met. However, there have been 

orne con traint \vilh regard . fb the 
movement of coal to the Tuticorin Ther-
mal Power Station via a 1 '""po t both 
at the loading and unloading end. Coal 
uppli to th various thremal power 
tations inc'luding the thermal po-W-er ta-

tion in Tamil Naait ' ~are oeirlg ularly 
monitored by the Government and when-
ever unsatisfactory upplies of coaf to 
any power tation come- to tft n6tice of 
the Government, speem mea ure' for 
improvement are taken by all concerned .. 
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The Neyveli Lignite Corporation have 
informed' that 1NEB is in arrears on date 
t t t of '03 cfores or up-
ply of power. 

ty 

j:¥84. S RI 
WAR: Will the Minister of 
be pleased" to state: 

no s 

() ether a Gove ment --i'vant be-
fore tUng n tric ter 1m taIled in 
Government quarter aUo ted to him for 
elecricity connee ion, is ' to depo it an am~ 
ount a - curity depo it with D .. S.U., 
if the Government quarter- aD31ted to him 
i in a locality under the C"ox:poration; 

(b) whet r anotfter ' GovernmenY""ser .. 
vQt allottt~ Govel'IllDeD;t qlla{ter ~ 
N. • .C·. i ,only to uom a curity 
00 from i~ offiCe lor getting we electri-
city ~ r- installed; 

(c) if 0, the reason ~ for this dl . arity; 

(d)- wlie r GOvcrnmem fO se to 
ove i di parity in near future so 

v nm nt servant , if allotted a Go.. 
en quarter in a Corporatio lOcality 

oula not ' .. ' . co pelled to uhmit 
ity ou for getting a m ter 
if so, by when; ana- -

( ) if ot, th~ r~~ t4e~for? 

'JlIE l4IN~ER OF STATE IN 'rH 
NISTRY OF E GY 1SijRI CHAN-

D S E~ SINGJlr:-ra) Yes, Sir. 
CuP,ty i ~ga1~st "ele<:tricify consum· 
charges. 

(b) Ye-. Sir. 

(c) to (e). Prior to 1-2-1976 Gov-
rn.tJ\ent employee living in Qovernment 

quarter In .C.. ". a: were exeinPt from 
mat- urlty aeposit ' for electric COD-
aec:Uo In view 0 e d cultie · e-
pe nee by DESU in reooverlng huae 
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Q lectrici COD mptioll c1large 
out ndin · ~ai ' t tbe outgoin allott e , 
it wa decided to ' treat the allottee of 
Goy rnmen acOOmmodatio at par . 
th r oon umer of D U in tl» m~
ter of accepting Ca security- Cteposits 
w.c.f. 1-2·1976. Tn matter as at di 
cussed in a' meeting held in the 'Rinistry of 
Works & Housing "in September. 1976 in 
whic repre en ative of ini try ef Home 
AlfairslFinance ana DESU ~ e present. 
DESU agree to impose a moraTorium on 
its dec' i to ;e cUIity deposit from .. 
the allottees of Govel1Ullem - "coDimod -
tion and its r as also extended. 
twice. But in view of 'U1l1iVo\i:rable res-
ponse from the various Mi • tries in res-
pect of real~tion 'of outstanding dues 
again t Oove nment employees Ii .ng in 
Government quarters, DESU had to revert 
to its decision of taking cash s~ de-
posits from Government emp!byee. Ac-
co~dingly, b was ordena in July, 1977 that 
cash secutity deposits be taken from Go-
vernment employees livrng in Government 
accommodation treating them at par with 
other electricfiy consume s Deftii. 
decision is ttill in force and it i DOt pro· 
posed to revi the saIl\ ·. 

D .• C. f r CAME N 

2585. SIB SUDEV CHARYA: 
Will the Mini ter of INFORMA nON 
AND BROADCASTING be pleased to 
state: 

(a) the reason w ¥ D'.P.C. for caDiera-
men h~ not beeii don~~ SO far; 

(b) when it is expected; 

(c) who are eligible; 

(d) the re Q. why Camera en, of 
Doordarshan do not got any prQlllofions 
aft r WQr in about 10 yoars; and 

(e) wh.ether there ' are provision of se-
lection grad as, are ap~1ica1)le to Govern· 
ment s rvants (7th ie!r. 10th year and 
14th year)? 

MI ISTR THE 
FORM nON AND 

BROADCASTING AND THE 
I;>EPARmENT OF PARUAMENT .. 
TA Y ~IRS ~ (SHIU M.Al.t R.-
JUN': (a) and (1)'. e D.P.C. for 




